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Sugar Factory in Kolhapur

©1084. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

{a) whether there is any proposal
to set up a Sugar Factory in Kolha-
pur disirict of Bombay State during
the current financial year;

(b) if so, when the proposal would
materialise; and

{c) the amount to be spent on the
factory?

The Depaty Minister of Peod and
Agricalture (8hri A. M. Thomas): (a)
and (b). The Hon'ble Member has
probably in mind the factory at
Kodoli. This went into production on
1st November, 1959.

(c). About Rs. 1:36 crores.

Shri Pangarkar: May 1 know whe-
ther the factory to be set up will be
on a co-operative basis or individual
basis.

Shri A. M. Thomas: For this factory
the licence has been applied for by
Shree Warana Sshakari Sakhar Kar-
khana Limited. So, it is a co-opera-
tive business.

Shri Shivananjappa: May 1 know
whether any restriction is put on the
licensing of co-operative sugar facto-
vies?

Shrt A, M. Themis: 10 wy friend
iz veferring to the general questiom,
our present and future  developmen®
would be mainly on the co-operative
front. )

Shri Mahagaonkar: Since two more
co-operative concerns have been form-
ed in Kolhapur district may 1 know
whether there is any possibility of
their getting licences?

Shrl A M. Thomas: There are a8
many as four faciories in Kolhapur,
besides the one that is alresdy ve-
ferred to. Out of the four, three are
on co-operative basis and one is ®
joint stock company. Licences f#¢
two more have been applied for, sl
they have to be considered by the
Commerce and Industry Ministry, im
consultation with our Ministry.

Water-Logging in Delhi
*1085. Shri D. C. Sharma: Will the

Minister of Yrrigation and Power be
pleased to state:

{a) how many villages in the Uniom
Territory of Delhi have suffered om
account of water-logging of their cul-
tivable land during the current yesr
upto 30th November, 1959;

{b) whether such sufferers have
been given any relief; and

(¢) if so, the amount given as relief
till November, 19597

The Deputy Minister of Irrigation
and FPower (Shri Hathi): (a) The
Delhi Administration have reported
that no village has suffered on account
of water-logging in Delhi territory
during 1839.

(b) and (¢). Do not arise.
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Mr. Depuiy-Bpeaker: Next question.

Shri 8. M. Banerjee: I suggest that
Q No. 1120-A may also be taken up,
a8 it also relates to the same subject.

Mr, Deputy-Speaker: If the bom
Minister agrees, I have no objection.

The Deputy Ministor of Raiways

(8hri Bhabhmawas Khan): I am agres-
able.

Mr. Deputy-Spesker: All right.





